
BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE 

AT CHENNAI 

O.A.No.107 of 2024 

 

Mr.V.Ravi 

S/o. Velu Pillai and Another     …Applicants 

Vs 

1. The Director, 

     State Level Environment Impact Assessment Authority, 

     Panagal Maligai, Saidapet, Chennai. 

     Tel – 044 24336421, 24336928 

     Email : tamilnadurdoe@gmail.com  

     and 5 Others.        …Respondents 

 

ADDITIONAL TYPED SET OF PAPERS – INDEX 

Sl.No. DATE DESCRIPTION Page No. 

1. 05.12.2025  RTI reply given by Geology and 

Mining Department, Thiruvanamalai 

with translated copy 

         1-4 

2.  Photographs           5-9 

 

Certified that the above said documents are true copies of their originals.  

 Dated at Chennai on this 18th day of December, 2025. 

                                                                                        

           COUNESL FOR APPLICANTS 
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Sender:       Recipient: 

Public Information Officer/    Mr. V. Mani, 

Office of the Assistant Director,     S/o. Velupillai, Pillaiyar Kovil Street, 

Department of Geology and Mining.   Keezhnagar, Madhura Kurumanthangal  

Thiruvannamalai.     Arani Taluk. 

 

Na. Ka. No. 154/kanimam/2024 Dated 05.12.2025. 

Sir, 

                   Subject:  Mines and Quarries - Thiruvannamalai District - Right to Information Act 2005 -                                                               

application received from Mr. V. Mani – Providing Information -Reg. 

                  Reference: Right to Information Act application from Mr. V. Mani received at this office on 

16.05.2024. 

                                                           ---------------------------------------------------------------------- 

Regarding the information requested in the Right to Information Act application from Mr. V. Mani 

mentioned in the reference, the information is provided in the table below. 

S. No Question Information 

1.  Where is the stone quarry operating in Kilnagar 

Village Panchayat and Kurumanthangal village? In 

which direction is the operating quarry located? 

Basic information regarding the number of quarries. 

 

 

 

 

 

 

It is hereby informed that no quarry 

lease license has been issued by this 

office for Kilnagar Village Panchayat 

and Kurumanthangal village in 

Tiruvannamalai district. 

2.  Is a stone quarry operating in Kurumanthangal village 

behind Mr. Ravi's gravel crushing machine and Mr. 

Lakshmanan's hot mix plant, at a distance of 100 to 

150 feet in the south direction?  Basic information 

regarding this. 

 

3.  The locations where the stone quarries are 

operating, the names of the villages where they 

operate, and the distance between the villages 

where the quarries are operating. Basic documents 

required for obtaining a license for this information. 

 

4.  From which village has Mr. Ravi, the owner of 

Sangeetha Gravel Crushing Machine, obtained a 

license to transport rocks and granite from the 

quarry? Has he obtained the RTO license and the 
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If the applicant is dissatisfied with the above information, they may file an appeal under Section 19(1) 

of the Right to Information Act, 2005, to the Appellate Officer/Joint Director, Department of Geology 

and Mining, Guindy, Chennai-32, within 30 days of receiving this letter. 

 

Public Information Officer 
/Assistant Directorate, 

Department of geology and mines, 
Tiruvanamalai. 

 
 

 

//True Copy// 

license under the Mines and Minerals Act? Basic 

information and copies of the documents. 

 

Furthermore, it is informed that no 

quarry lease license or permission to 

establish a stockyard has been issued 

by this office in the name of Mr. Ravi, 

the owner of Sangeetha Jelly Machine. 5.  The name of the village where the stone quarry is 

located, the distance between Mr. Ravi's Sangeetha 

Gravel Crushing Machine and the stone quarry, and 

the basic information and copies of the mining 

department's permission certificate. 

6.  Permission certificate for the tipper trucks 

transporting crushed stone from the quarry to the 

crushing machine daily (or) 24 hours (or) 12 hours, 

and a copy of its permission certificate. 

 

 

The information provided for items 4 

and 5 is also applicable here. 

 

7.  The direction in which the quarry operates in 

Kurumanthangal and Keezhnagar panchayats, the 

distance between the quarry and the village, and its 

basic information. 
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M/s. A.Rajaperumal [481/2007] 

  R.Naveen [2475/2018] 

 S.Kousik [2474/2018] 

                  M.Padmarajagopalan [979/2022] 

 

COUNSEL FOR APPLICANTS 

8124639394 


